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(b) if so, who was found responsible for
this incident and what action was taken
against him ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a)' No.
(b) Does not arise.

t IMPORT OF WOOL FROM AUSTRALIA
280. SHRI S. K. D. PALIWAL : Will the
Minister of COMMERCE be pleased to state :

(a) whether it is a fact that about
seventeen lakh pounds of wool was imported
from Australia last year; and

(b) if sQ, how much of this wool was
supplied uptil September, 1967 to the
industrial units in India preparing woollen
goods?
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J [THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH) : (a) About 16.26
lakhs lbs. of raw wool was imported from
Australia during the period November, 1966
to September, 1967 under the Colombo plan

to be utilised for giving advances to exporters
of woollen goods.

(b) Out of the raw wool imported, a total
quantity of 1.77 lakhs pounds was supplied to
leading manfacturers of woollen goods for
production of woollen goods for export
purposes.]

t Original notice of the question was receiy

[ RAJYA SABHA ]

Ministry, because of unavoidable circumstanc

+[ ] English translation.
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tUKIONS JFOH EMPLOTIStS £* R.P.F.
281. SHRI REWATI KANT SINHA

Will  the Minister of RAILWAYS be
pleased to state :
(a) whether under the Railway Pro

tection Force Act, the employees of the
Force have been given the right to form
their union through official channel ;

(b) if so, whether any all-India or-
regional union of the Railway Protec
tion Force employees exists ; and

(c) if not, whether Government made
any attempt to encourage and assist the
formation of the unions ?

THE MINISTER OF RAILWAYS-(SHRI C.
M. POONACHA) (a) No. However,
according to the Railway Protection Force Act
& Rules a member-of the Force may be a
member of an association composed of
members of the service to which he belongs, or
an association composed entirely of members
of the Force.

(b) No.
() The Government are not averse to

formation of such associations as referred to
in (a) above.

fPOWERS TO TAKE DISCIPLINARY
ACTION AGAINST EMPLOYEES OF RPF

282. SHRI REWATI KANT SINHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that in the erstwhile
Watch and Ward department of the Railways,
powers to take disciplinary action against the
non-gazetted employees rested with Gazetted
officers but since the formation of the Railway
Protection Force these powers were given to
Inspectors who are non-gazetted officers;

(b) whether as a result of this change the
Inspectors, who report against their
subordinates, are also made in-charge-of the
departmental proceedings and finally the
conclusions are reached on-the basis of their
findings-; and

ed in Hindi but it could not be supplied to the
es.



